' IN THEE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABRAD BENCH AT
R.A.NO. 373/93 anda
M«A.No, 351/93,
Date of Qrdert-27-4-93,

Between:

1. Mrs. Aruna Bahuguna, I,P.S,
2¢ RoReGirish Kumar,I.P.S.

3¢ A,Siva Sankar, I.P.s.

« Aalok Sri%atsva. I.P.35.

s veDinesh Reddy, I.P.S.

S.K Jayachandra, I.P.S.

. M.Babu Rac, I,P.8,

. M.Ratan, I.p,g.

9e Dr.D.T.Naik, Spdt,of Police,
10.Lokendra Sharma, I.p.s.
11 Madan Lal T,P.S.

12, A.Siva Narayana I.P.~.

D o s
»

x

.s Applicants.

and

1. Unien of India rep. by its Secretary,
Min,of Home Affairs, (Personnel}
Administrative Reforms &(Training) New pelhi,

2. The Union Public Service Commigsion,
rep. by its Secretary, New Delhi.
3. The state of a.p repp 0y its Chief Secrd@tary,
Secretariat, Hydersbad. ‘

4. D.Narayvana Rao, I.,P.5. D, I,8. of Police,
“{§1D) Hyderabad,
5. P,V.V.Satyanarayana, IP3, Director,
Vig.& Enf, Dept.C,&.D,Hyderabag.

6. G.Ramachandra Redady, I.P.s.
D.I.G, of pPolie, AnantapuryRange.

s V.Ramachandraizh, I.P.S. DI.G, of Folice,
' ColeDaHyderabad,

8. K.Anandaiah I.P.8, Addl, Director,
wnil Corrupiion Bureau, Visakhapatnam, . .

9¢ Capt.K.L.REddY, I.P'St SUpCit.Of PoliCE.
Intelligence, Hydergbaf.P-s

i TR

10 Lgeommissioner of of Police, SeB.City, Hyderabad,

P.t.0,
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b 11. K,Jggannadha Rao, 1.p.s,
’ Deputy Commissioney of Police
(Hoad Quartersg) Hyderabag, ._~

1z, B.Rasinath, I.P,s, Supdt, of Police,
RailWst, Railway Police, Vijayawada"/

13, 8.1, Haq, I.,P.S, a.1,q,
Welfare g Sports) Hyderabag, _-

14, VsBhaskars Reddy, I.P. s, .
Supdt, of Police,Railways, ,//
Railway Police, Secunderabad.
.e Respondents.

~ For the Applicantz'Miss VeLakshmi Devi, Advocate

For the Respondents:?Mr.'N.V.Ramana, Addl, case,
Mr.D.Panduranga Reddy, 8pl.Counser for A,p.covt,

CORAM» :
THE HON'ELE MR.JUSTTCR YV NEELADRT RAO : vicsm CHAIRMAN S

AND
THE HON'BLE MR.p.T.TIRUVENGAD@M : MEMBER(ADMN)

This o_a, was fileg Praying for 4 direction to the ot
Tespondents 1 tg 3 (a) not to give effect +q ANY revision of the
selection lists by the Fecial Reviey Committee of the U,p,s,c, which
met Tecently while implementing the directiong of the Hon'ble
Tribunal jp 0uR.190/92 gng O.A.628/01,

(b) to issue notice tq the applicantg ad hear theip objectiong
';h and dispose of their tepresentation dated 9~3=93 ang 124493 on

merit keeping in view the recent Judgement of the Sup reme Court
. in 0,A.No, 823/89 dateq 20-11-1902,

"y The learned,counsel £or the applicantgsubmitted that
;;-tﬁfs CA, ia nNot presseg as RPg were Presenteqg jip OAg 628/91
 ang 190/92, ACcerdingly this oa jgq dsmisseq with o costy gk

- i o4 = a4 . Lo S aa to~ - o . - :
the adni ssion tag tesels I“-f? asgd oﬁ%entlons of Spplicantg @

,,,,, ~4 LN TChe Rpg which are already filed;
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f - TYPED BY COMPARED BY
] CHECKED EE;ED APPROVED BY
r . : 1IN THE CENTRAL ADMINISTRATIVE TRIBUNAI

HYDERABAD BENCH AT HYDERABAD.
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¥
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*THE HON'BLE Mk.JUSTICE V.NEELADRI RAO
VICE CHAIRMAN

AND
" _ . . o 1TﬂUUWﬂ\o\oQa'v\‘
: : ' THE HON'BLE MR.KsBAEASUBRAMANTAN
MEMBER(ADMN)

SR

»

MR .T . CHANDRASEKHAR
3 MEMBER(JUIL)

L] - fe

THE 'HON'BLE

DATED: 73 (4 1993 °

LY

ORDER‘JUBGMENL_ﬁ

~

R.P./ C.P/M.A.No,
E |

T . in

- ‘ | PN(DkNm 573}ﬂ8-&-MA 351F1

T r.a.No. (w P.No
Admitted ahd Interim directions
_issu&d. o .

- S s

¥, allo d‘ﬁ oo ;

‘Dispo ed of, w1th dlrectlons
Dismi sed. as W1thdrawn.

.« v msmlssed : .
ﬁl“ »

& -Dismiss gl for default.
- ' Ordere e jected.

.

. No orxder .as to coOsts.

Central Administrative Tnbunal

eSPATCH
| £ comavsss

HYDERABAD BENCH






